(Open Ccourt)

. CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD

Allahabad this the 12th day of December, 2000

10
io
1o
>
I

:—~ Hon'ble Mr, S.K.I{Nagvi, Member~ J,

Orginal Application No. 152 of [1998

> \
Lallu Rem, S/o Sri Gyasi Lal
/ ~ safaiwal cum Porter, Railway sthtion Chutai

Distt. Hamirpur,

.0 2 60w e 80 0@ Alax_)liceﬂto

Counsel for the applicant :- Syi D.P. Singh
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= S l. The Wnion of India throughithe General Manager

Central Railway, Bombey.
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2. The Divisional Railway Man&ger,'

Central Railway , Jhansi Division, Jhansi.

3. The Divisional Railway Manhkger, (Personal)

Sa e Central Railway, Jhansi,
.. d.a.e Respondents,

Ccounsel for the respondents:= ISri Amit Sthalekar,
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{By Hon'ble Mr, S,K.I. Nagvi, |J.M4.)

The applicant hasa#ain grievance that

inspite of having been screengd and gualified
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J;//n training for the post of Assiftant Point Man (APM)
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ana ha%ing under gone that trainiﬁg, he has not been
given any'benefit.of perm&nant.fegular'service.as
A.P.M but his services have beeﬁ regularised to the
post of Safaiwala and thereby the benefit of hié

screening, selection and trainihg for the post of

SJ]

A.P.M has been denied to him. The respondents have

contested. the case and filed C.p on the ground that
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the applicant has been‘nitasf permanant employees

list and services regularised to the post t¢ which

< : Ge ey eliis : = =
he was found f£it and was'sub;e&gl~to his entitlement,
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sri D.P: S8ingh, learned counsel for

(@)

the applicant and Sri Amit Sthalekar, learned counsel

for the respondents. e ; ’

e Considering the pleddings as reférred jnnn

either side and argument placed, it is found that
! z fpears i : :
therexéslgome confusion and copmunication gap or non-

placment or miss-placement 0of the record which shadl
be sforted out by the authority in the department and
therefore the 0.A is decided with observation that

inkcase the applicant moves a fresh representation
within one month from today the same be dééided
within 8 weeks thereaftér by passing detailed speaking
reasonea order with copy to thk applicant and in caée
any grievance remains to the aéplicantiwbahégeveE3

he may come with a fresh OJ.A. ﬁhe present O.,A is

disposed of accordingly.

Membell— Je.




